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JUSTICE DILIP GUPTA

On 04.10.2024, learned authorised representative appearing for

the department sought an adjournment to enable the learned authorised

representative to seek instructions from the department whether they

would like to withdraw the appeal since the demand confirmed is only to

the extent of Rs. 37 lakhs.

2. Today learned authorised representative for the department states

that some more time may be given to seek instructions.
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3. The demand confirmed is admittedly below Rs. 60 lakhs. The
appeal is, therefore, dismissed as withdrawn in view of the Circular
issued by the department in connection with the monetary limit for filing
the appeals before the Tribunal. However, liberty is given to the
department to move an application in case the department still wishes to
press the appeal.

4, Cross Objection filed by the assessee, which only seeks to support

the impugned order, therefore, stand dismissed.

(Dictated and pronounced in the open court)
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PRESIDENT

(P.V. SUBBA RAO)
MEMBER (TECHNICAL)

Diksha



